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that are ruling In the south for maida 
and other wheat product*?

Shri A. H. Ulianas i The price of 
maida produced out of wheat supplied 
by us has been fixed and now the 
various State Governments have been 
asked to take over distribution So, 
with that system of distribution 1 
think the consumers will get maids 
at the price fixed by the department

Shri Nafi Baddy: Is the Govern
ment aware that a number of letter; 
are appearing in the newspapers m 
the South that the pries now ruling 
there is Rs. 74 per bag of 150 lbs 
instead of Rs 42 per bag of 150 lbs 
which was the price fixed m the whole 
of the South, especially in the districts 
of Raxnnad and Madurai9

Shri A. M. Thomas: There hav< 
been some such reports But the> 
probably relate to malda manufactur 
ed out of indigenous wheat It mav 
also relate to wheat products smug 
gled from the North to the South

Shri Nag! Beddy; I am talking of 
the wheat that is supplied by the Civil 
Supplies Department I am referring 
to the news items that are regular] v 
appearing for the past three months— 
»i has appeared even yesterday—that 
even the wheat that is supplied by 
the Cm] Supplies Department is being 
sold at Rs 74 per bag of 150 lbs 
instead of at Rs 42 per bag of 150 lbs

Shrt A. M. Thomas: There has been 
some abuse, I concede That is why 
the State Governments have been 
asked to take over the distribution and 
the various Collectors have been ask 
ed to issue permits to the consumer*

Shri V. V. Nayar: Is it not a fact 
that the hon Deputy Minister himself 
had an experience of matda being 
offered at twice the controlled rate’  
May I know whether the increased 
price for nuuda in the southern States 
's due to the tact that there is not 
enough of grinding capacity because of 
the absence of mills7

Shrl A M. Thomas: A separate
question has been tabled on that— 
the prices prevailing in Coimbatore

and my experitnos—and an answer 
win be coming at the appropriate
time

Shrl V. P. Nayar: But there must 
be an answer to this question
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TELCO Locomotives
+

IShri S, M. Banerjee.
Shri Tanganuuil:

Shn A. K. Gopalan 
Shri Nagt Reddy 

I Shrimati Parvathl Krishnan: 
' Shri Vasudevan Nair 
1 Shrt D C Sharma 
[ Shrl Parulekar

Vtill the Minister ol Railways be 
pleased to refer to the rtply given to 
Starred Question No 288 on the 27th 
No\ ember, 1958 and state

(a) uhethei the Arbitrator has 
'tntt given his award regarding the 
pikes of Telco Locomotues for the 
period tommencing 1st ^pril 1958, 
.«nd

(b) if so the main featuies of the 
.isaid gncn b\ him"

The Deputy Minister of Railways 
(Shri Shahnawaz Khan) (a) The
.nbitntion prociedmgs are still in 
pi ogress

(b)  Docs not arist

Shri S M Banerjee. On 27th
November, 1958, the hon Minister, in 
reply to a question, said "No, Sir" 
and “does not arise" Today also the 
same reply is being given I want to
know when the matter was referred 
to arbitration and what is the tuna 
that will stilt be taken for ftaalnation 
of the award*
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Shri Shaknawas Khan: In the first 
Instance, the date fixed was about the 
middle of February this year They 
have asked for an extension of four 
months Both parties have agreed to 
the extension I think the award will 
bn forthcoming by about the middle 
of June

Shri S. M Banerjee: My submission 
is that TELCOS are asking for more 
price They want to delay the whole 
thing So, I want to know whether 
there is any intentional delay on their 
part

Shri Shahnawax Khan: There is no 
intentional delay Both the parties 
have submitted written statements 
and very shortly the case will be 
argued before the arbitrator

Shri Nagi Reddy: May I know the 
number of engines that have been 
purchased during the period when 
the arbitrator has not given h*s 
award9

Shri Shahnawas Khan: The number 
of locomotives purchased during the 
fourth price period is 200

Shri S M. Banerjee: I want to know 
whether there has been a decrease in 
the price of TELCO locomotives and 
how it compares with the imported 
ones

The Minister of Railways (Shri 
Jagjivan Ram): All these questions
were discussed in the House It was 
considered nccessary when the parties 
did not agree to refer the matter to 
arbitration The arbitrator will take 
all those factors into consideration 
and will give his award Whatever 
the award of the arbitrator be, the 
price will be according to that

Shri Bimal Ghose: What was the 
reason which actuated the Govern
ment, which I believe is one of the 
parties, for agreeing to the delay?

Shri lagjivan Ram: As the arbitra
tor wanted some time because he has 
to go through the case of both the 
parties—statements have been sub
mitted by both the parties and the 
arbitrator felt that m older to study

the case he will require some more 
time—it was thought necessary to 
agree when we received this request

Mr. Speaker: Shri Pande

Shri S. M Banerjee. There is a 
contradiction The hon Deputy 
Minister said that both the parties 
agreed

Mr Speaker: I will allow him 
another opportunity When I have 
callea another hon Member, he
should not ask a question

Shri C. D Pande: In view of the 
fact that price of locomotives manu
factured in Chittaranjan has consi
derably gone down, is it not possible 
that correspondingly there should be 
a reduction in price of TELCO loco
motives9 Will the award, if it comes 
two year*, later, bo retrospective9 
Will these supplies be covered by the 
pervious price9

Shri Jagjivan Ram: I think all
these questions were raised in the 
House

Shri C. D Pande: This is a very
important question

Shri Jagjivan Ram: The issue refer
red to the arbitrator is whether the 
price should be higher than what 
the Government has offered or 
whether It should be lower than what 
the company has offered Hie two 
limits are more or less fixed Hie 
arbitrator has to decide a figure in 
between the two prices that have 
been offered Whatever figure is given 
by the arbitrator will be the price 
for the fourth price period We have 
paid the price for the third pnee 
period according to the award of the 
Tariff Commission The price of the 
locomotives supplied during the fourth 
pnee period will be according to 
what the arbitrator awards

Shri S. M. Banerjee: The hon
Deputy Minister said that both the 
parties agreed that they wanted some 
time The hon Minister says that the 
arbitrator wanted some time. May I 
know which statement is correct*
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M  lu^ T M  «• * : That is Miaettjr 
what I said. The arbitrator said that 
he will require some more time and 
naturally both the parties, that is, 
the Government and TELCO, agreed 
to it.

Shri T B. Vittal Bao: May I know 
if there is a proposal under the con* 
sideration of the Railway Board to 
take over TELCO as recommended by 
the Public Accounts Committee some 
time ago?

Mr. Speaker: How does it arise out 
of this question? Whatever else hap
pens in TELCO, apart from arbitra
tion, is not covered.

Shri Nagi Reddy: When there would 
not he any arbitration at all

Mr. Speaker: Many things can
happen

Re-Employment of Retrenched 
Employees
-+

f  Shri S. M Banerjee 
^ Shri Tangamanl'

Will the Minister of Railways be 
pleased to state.

(a) whether some of the workers 
retrenched on account of closure of 
some coach building factories in 
UP have been provided with alter
native jobs in the Integral Coach 
Factory at Perambur, and

(b) if so, the number thereof?
The Deputy Minister for Railways 

(Shri Shahnawas Khan): (at No Sir
(b) Does not arise
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